I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 998 OF 2012
( SPECI AL LEAVE PETI TI ON( CRL. ) NO. 1542 OF 2011)

TEJENDRA SI NGH WALI A APPEL LANT
VERSUS
STATE OF MADHYA PRADESH RESPONDENT
ORDER
1. Leave granted.
2. This appeal is preferred by the appellant

agai nst the judgnent and order dated 4th February,
2011 passed by the H gh Court of Madhya Pradesh,
Bench at Indore in MCr.C No.7211 of 2011 agai nst
rejection of his application for anticipatory bail.

3. This Court, while issuing notice on 4th
March, 2011, passed the foll ow ng order

“In case the petitioner is arrested he shall
be released on bail to the satisfaction of
the Arresting Oficer.”
4. Having heard |earned counsel for the
parties to the |I|is and 1in the facts and

circunstances of the case, we deem it appropriate
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to confirmthe order dated 4th March, 2011 passed by
this Court.

Appeal is disposed of accordingly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRANMAULI KR. PRASAD)

NEW DELHI
JULY 13, 2012
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| TEM NO. 48 COURT NO. 8 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for  Special Leave to Appeal (crl)
No('s). 1542/ 2011

(From the judgenent and order dated 04/02/2011 in
MCRC No. 7211/ 2011 of The HI GH COURT OF M P. AT | NDORE)

TEJENDRA SI NGH WALI A Petitioner(s)
VERSUS

STATE OF M P. Respondent ('s)
(Wth appln(s) for anticipatory bail,permssion to
file additional docunents and office report )

Date: 13/07/2012 This Petition was called on for
heari ng t oday.

CORAM :
HON BLE MR. JUSTICE H. L. DATTU
HON BLE MR JUSTI CE CHANDRAMAULI KR PRASAD

For Petitioner(s) M. Sanjay R Hegde, Adv.
M.S. N thin, Adv.
M. Tinzin Tsering, Adv.
For M. Anil Kunmar M shra, Adv.

For Respondent (s) Ms. Ayesha Chawdhry, Adv.

Ms. Musharraf Chawdhry, Adv.
For M. C.D. Singh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Leave granted.

Heard | earned counsel for the parties to the
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Appeal disposed of, in ternms of the signed

order.
(G V. Ranana) (Vi nod Kul vi)
Court Master Court Master

(Signed order is placed on the file)
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